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LEGISLATIVE ASSEMBLY SECRETARIAT
NOTIFICATION
Delhi, the 8th March, 2022

F. No. 23/22/Summon-II1/2022/LAS-VIl/Leg./2559.—The following order of the Hon’ble
Lieutenant Governor, Delhi, dated 07/03/2022 is hereby published for general information:

“ORDER

In exercise of the power conferred upon me by Section 6(1) of the Government of National Capital
Territory of Delhi Act, 1991 (Central Act no.1 of 1992), I hereby summon the Third Session (Budget
Session) of the Seventh Legislative Assembly of the National Capital Territory of Delhi to meet at Assembly
Hall, Old Secretariat, Delhi-110054 on Wednesday, the 23" March, 2022 at 11:00 A.M.

Sd/-

ANIL BAIJAL
Lieutenant Governor”

RAJ KUMAR, Secy.
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